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THE BOMBAY LAND REQUISITION (GUJARAT
AMENDMENT) ACT, 1974.

[ Act Neo, 16 of 1974].
Enacted by the President in the Twenty-fifth Year of the Republic of India.
AN ACT

firther to amend the Bombav Land Reguisition Act, 1948, as in force in the
State of Gujarat.

In exercise of the powers conferred by section 3 of the Gujarat State Legis-
1 of lature (Delegation of Powers) Act, 1974, the Prosident is pleased to enact as
1974, follows: —

1. (/) This Act may be called the Bombay Land Requisition (Gujarat gy title
Amendment) Act, 1974, and com-

menesment,

VI—Extra-14



55 GUJ. GOVT. GAZ, EX.,, DECEMBER 31, 1974/PAUSA 10, 1895 [ Pamr VI
(2) It shall come into force at once.

Amondment 2, In section 3 of the Bombay Land Requisition Act, 1948, as in force in Bor
of scation 3. the State of Gujarat, in sub-section (1), for the words, figures and letters “l].lCAo{
31st day of December, 19747, the words, figures and letters “the 3ist day of X m.
December, 19757 shall be subslitutod. . 1948

FAXHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secretary to the Government of India.
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REASONS FOR THE ENACTMENT

The Bombay Land Requisition Act, 1948 (as in force in the State of Gujarat)
provides for the requisition of land, for the continuance of requisition of jand
and for certain other purposes. The Act expires on the 31st December, 1974,
Although the conditions in respect of housing accommodation in the State in
general have substantially improved, there are areas in the State where condi-
tions exist or arise which make it necessary to take recourse to the provisions of
the Act. It is, therefore, considered necessary to extend the duration of the
Act for a further period of one year, i.e. up to 31st December, 1975, The
present measure is being enacted to give effect to the said proposal, ‘

2. In view of the nrgency of the matter, it is not practicable to consult the
Consultative Committee of Parliament on Gujarat Legislation. The measure is
accordingly being enacted without reference to the Consultative Committee,

A. N. BANERIJ],
Secretary to the Government of India,
{Ministry of Works and Housing),

By order and in the name of the Governor of Gujarat,

N. C, BUCH,
Joint Secretary to Government,

PRENED AT THE SUVIANMENT SENTIUL FABSS, GAMDIENAGAR.



Exira No. 22 ¢ v 2 REGISTERED NO. G/GNRAZ

B S - .

’@:be Gujarat Gobvmmmt Gagttte
EXTRAORDINARY

'PUBLISHED BY AUTHORITY

Wol. XXI) THURSDAY, JULY 31, 1980/SRAVANA 9, 1902
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Acts of the Gujarat Legislature and Ordinances promulgated and-
- Regufations made by the Govemor.

The following Act of the Gujarat ‘Legislature having been assented to by the
President on the 30th July, 1930 is hereby published for general information.
N. B. PATEL,
Secretary to the Government of Gujarat,
Legal Dcpartmcnt '

_ GUJARAT ACT NO. 6 OF 1980,

(Flrsl published, after having received the assent of the President in il:o
“Gujarai Government Gazette” on the 31st July, 1980).

An Act further to amend the Bombay Land Requisition Act 1948.

Itis hmby enacted. in the Thn'tyﬁrst Year of the Republic of India as
follows :—

1. This Act may be called the Bombay Land Requisition (Gujarat Amend- goon un
ment) Act 1980

{"‘x‘i 2. ]fn the Bombay Land Requisition Acl 1948 (hereinafter referred to as m ‘

1 of ™ ™), section 3 shall be deleted.
m . of lhe prmc:pal Act }, section B.‘.
CXAXIIT ¢
_ . 1948,
. o 22-1
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Amowdment 3. lu the priucipal Ach:is section 9,— .
8 of Bom. () sher sub-soctidh Al tho following  sytvection shall be inserted,

XXX of
1048, uamelv -

“(14) Notmlhsrbndim anythmg contained in 'sub-section (), the Stato -
Govemmcnt shall retowse from reqmsmon.

@ ﬁ;y J4nd reguisitioned or. eoonunuad to . bé: ﬂb;ect to requlsmon
under this Act before the commernctinent of fire BSmbay Land Requisi-
tion (Gujsrat Amgndment) Act, 1980.on or before the expiry of a penod Guj |
of five )*Blu's frdm such comniencemeiit;. : _ g ”0..

(b} any laad requlsmonc(f undér thls Act after such commencement,
on or before the expity of a period of five years from tlig’ date on which
“possession of such latd was surrendered or delivered to, or taken by, the
_ - . State Government or any officer - authonsed or empowerod by the State -
) _ Government.”;

® in snb-secuon (2) in clause (a), after-the words “Upon such relcaso
the words, brackets, figures and letter “under sub-section (f) or sub-section
_ {1A)” shail be mserted '

Remat'sf 4 The Bombay Land Requisition (Gujarat Amendment) Ordinance, 1980 is Gvf

_g‘;‘ 1%"1-‘ hereby repealed, . ig.‘;f

PEINTED AF THE GOVERNMENT CENTRAL PRESY, GANDHINAGAR,
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Acts of the Gujarat Legislature and Ordinances promulgafed and
Regulations made by the Governor. '
The following Act of the Gujarat Legistature having been assented to by the
President on the 31st July, 1985, is hereby published for general mformaiion.

I. P. VASAVADA,

Secretary to the Governmeni of Cujaraf,
Legal Departinent.

GUJARAT ACT NO.13 OF 1985.
{First published, afler having received the assent of the President in  the
“Gujarat Government Gazetie” on the lst August, 1985.).

An Act, further to amend the Bombay Land Requisition Ac’r, 1943,

It iz hercby enacied in the Thirty-sixth Year of the Republic of India,
as follows -

1. (1) This Act may be called the Bombay Land Requisition ( Gujarat Shert title,

: and Com-
Amendment ) Aet, 1985, mangement,

(2) It shall be deemed to bave come in to force on the 1st August, 1935.

Bom. 2, In the Bombay [and Requisition Act, 108 (hercinafter referred to  Insertion of
X3l o< pheprincipal Act Y. afterseetion 8, the following seetion shall beinserged, [e¥, gedtion
of as '] : } H A altersection o, Lhe ollosy mg 20040 sha o} H M, BAA inBom.
1048, namely :— x£Kiliof1943,

IV-Extra-26-1 26-1
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Revigion of ““8-AA. (Z) (2) In acase where any land which has ben subject to re-
amownt of quisition under this Act for a period of five years or g longer period immediately
gompanaation.

preceding the commencement of the Bombay Land Requisition (Gujarat G ¢
Amendment ) Act, 1985, the amount of compensation determined under 13305_
section 8 shall, in respect of such land be revised with effect from the

date of such commencement.

{(6) In a case where any land which has been subject to requisition under
this Aet hnmediately before such commencement for a period shorter than
five years and the maximum period within which such land shall, in accor-
dance with the provistons of sub-section (1-A) of section 9, be released
from sueh requisition, extends beyond five years from such commence-
ment, the amount of compensation  determined in  respect
of such land under section 8 shall he revised with effect from the date of
expiry of five years from the date on which possession of sueh land had
been surrendered or delivered to or taken by the State Government or any
officer aunthorised or empowered by the State Government,

(2) The provisions of section 8 and section 8-A-] shall, so far as may be,
apply to the revision of the amount of compensation nnder this section as
they apply to the determination of the amount of compensation under
section 8 as if such land had been requisitioned or continued to be subject
to requisition, under this Act on the date with effoct from which the
revision has to be made under sub-section (7).,

Amendmont 3. In the principal Act, in section 9, in sub-section (Z4), for the words
gff ;3;‘3“" % *five years” where they ocour ab two places, the words “ seven years” shall

xxxiii of be substituted.
1948,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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The followwg Aot of tha Gu]a.rat Légmlaﬁlra hamng besn asa&nted bo

' by $hé " President on. tha 30th J\ﬂy, 1987 s hereby pubhéhed for genara.l

lnfomaﬁon='_-- o

: IR JHBHATT
- Secretary toﬂ;hq Gme;nent of Gn]arat

; -_*. 5 Logal Depa.rtmant o
Gumm'mc'r no 26 OF 1937 -;_; P

(mmt pubhshed after having recowed the, assény of the- Prea;dent m__ :

2o B ‘{Gujamt Gowmment Gamtbe" on the 3151; July, 1937)__ S

the, Bombay Land ‘Requisition” Ait, 1948, in secuq,n 9 iii-,, ubse
e cvords “heven years” where they occur at two paces,
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‘Acts of the Gujarat Legislature and Ordinances promuigated and
Regulations made by the Governor,

The followmg Act of the Gujarat Legns]ature having been asscnted to by the
P resident on the 31st Jualy, 1990 is hereby publlshed_ for general information.

R. M, MEHTA,
Secretary to the Government of Gujarat,
Legal Department, .

GUJARAT ACT NO. 17 OF 1990, _
(First published, after having received the assent of the Presidest in the
“Gujarat Governmeni Guzette” on the 31st July, 1990). :
o AN ACT.
further to amend the Bombay Land Requisition Act, 1948.

It is hereby enacted in the Foriy-first Year of the Republic of India as
follows 1~ .

1. This Act may be called the Bombfly Land Requlsltlon (Gujarat Amend- Short tiila.
ment} Act, 1990,

2. In the Bombay Land RequlthI! Act, 1948, in section 9, in sub-section Ameadient

(14), for the words “ten years”, where they occur at two places, the words 0;";’3";‘;2

“eleven years” shall be substituted. . - ﬁ.;:sxm of
20-1
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